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(c) The Election Commission has intimated that Local Bodies elections are conducted by 
the State Election Commissions, who are separate Constitutional authorities and are not under the 
control of the Election Commission. The Election Commission of India has no jurisdiction with regard 
to the elections to the Local Bodies or with the framing of law relating to such elections. Therefore, 
the approval of the Election Commission of India in respect of any amendment of law related to 
conduct of Local Bodies Elections is neither necessary nor was any such approval sought in the case 
of amendment made in Gujarat. 

(d) Does not arise. 

Right to Recall 

1146. SHRI SABIR ALI: Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government contemplates conferring Right to Recall to the public, so as to 
improve functioning of democratic institution in the country; 

(b) if so, the details in this regard and if not the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) No, Sir. 

(b) This proposal was considered by the National Commission to Review the Working of the 
Constitution and the same was not found acceptable on the grounds of being either impracticable or 
unnecessary. 

E - courts 

†1147. SHRI Y. P. TRIVEDI: Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether Government is considering conversion of all courts into E-courts on the lines of 
Delhi High Court and whether it will speed up the judicial process; 

(b) if so, whether Government will establish them at all the places; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (c) The 
Government is implementing a scheme for the computerisation of all the district and subordinate 
courts in the country for upgradation of information and communication technology infrastructure in 
higher Courts and for electronically linking all the courts. Phase-I of the scheme is currently under 
implementation. The establishment of E-Courts is not among the designated services under the 
current phase of the scheme. However, digitization of records is a necessary requirement for such 
initiative and is projected to be taken up in the second phase of the scheme. 

†Original notice of the question was received in Hindi. 




